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INTRODUcnON 

I, the Chairperson of the Committee on Papers Laid on the Table, having 
been authorised by the Committee to present the Report on their behalf. 
present this their Twenty-Third Report on the Action taken or proposed to 
be taken by Government on certain recommendations/observations of the 
Committee on Papers Laid on the Table made in their Seventeenth, Nine-
teenth and Twentieth Reports (Eighth Lok Sabha). 

2. The matters covered by this Report were considered by the Committee 
at their sitting held on 6.1.1989. 

3. They considered and adopted this Report at their sitting held on 
16 March, 1989. 

NEW DELHI; 
April. 1989 
Vaisakha, 1911(S) 

NIRMALA KUMARI SHAKTAWAT, 
Choirperson, 

Committee on Papers Loid on the Table. 



REPORT 

ACTION TAKEN BY GOVERNMENT ON THE RECOMMENDA-
TIONS/OBSERVATIONS MADE BY THE C<;WMITIEE ON 

PAPERS LAID ON THE TABLE IN THEIR: 17TH. 19TH 
AND 20TH RFPORTS (EIGHTH LOK SABHA) 

The recommendations contained in the 17th. 19th and 20th Reports 
(EigJIth Lok Sabha) of the Committee on Papers Laid on the Table. on which 
Govenunent have taken action are shown in the statement at the Appendix 
alongwith the gist of Government Reply. 

2. The Committee are happy to note that all the recommendations 
contained in the aforesaid report of the Committee on Papers Laid on the 
Table of Lok Sabha have been accepted for implementation. The Committee 
expect that effective steps will be taken by the Ministries concerned to ensure 
that in future there is no delay in laying on the Table of the House the Annual 
Reports and Audited Accounts of the organisations under tlleir administrative 
coatrol. 

NEW DELHI; 
April. 1989 
VaiMlkhtl. 1911 (S) 

NIRMALA KUMARI SHAKTAWAT. 
Chtlirperson. 

Committee on PlIPe"s Lold on the Table. 



APPENDIX 

(Via paragraph 1 of the Report) 

Stateme"t shoWi"g Actio" take" by-Gol'U1Ime"t 0" the recomme"dati
o"s/observations of the Committee Vtl 

Papers Laid 0" the Table made i" their Seventeenth, Nineteenth and 
Twentieth ReptH'ts ::: 

~  81. 
No. 

1 

Para 
No. 

2 

1. 1. 7 (17th Report) 

(8th Lok Sabha) 

Ministry of 

Human Resource 

Development 

2. 1.8 (J 7th Report) 

(8th Lok Sabha) 

Ministry of 
Human Resource 

(Eighth Lok Sabha) . 

Summary of recommendationsl observations 

3 

The Committee are concerned to note that t e~  

Report and Audited Accounts of the Indian Institute 

of Management, Bangalore, for the year 1984-85 

which were required to be· laid on the Table of the 

House by 31 December, 1985 were actually laid on 

31 July, 1986 after a delay of 7 months. -

The Committee find that the Institute took 5! 

months in compilation of o t ~  whereafter it 

took nearly 6 months in auditing of these accounts. 

The Annual Report and Audited accounts were 

Gift of Govt. replyl 
action taken 

4 

The Ministry regrets very much the 

delay in laying the Annual Report 

and Audited Accounts of the Indian 

Institute of Manag&ment, Bangalore 

for 1984·85 on the Table of the 

House. All efforts will be made by 

the Ministry to observe the 

recommendations made by the 

Committee in future. 

(Vide Ministry of Human Resource 

Development Deptt. of Education 

t.,) 



Development 

S. 1.9 (17th Report) 
(8th Lot Sabha) 
Ministry of 
Human Resource 

Development 

adopted by the Annual General Meeting of the 
Institute on 3 December, 1985. Translation and 
printing were completed on 3 January, 1986 whereas 
the final Audit Report was received from the Audi-
tors on 7 Marh, 1986. Printed copies of the Annual 
Report and Accounts were received by the Ministry 
of Human Resource Development on 23 April, 1986 
for laying on the Table. These documents were 

actually laid on 31 July, 1986 i.e. after a lapse of 

more than 3 months. The Committee regret that the 
recommendation made by them in this regard in 
paragraph 3.5 of their First Report (Fifth Lok 
Sabha) has not been followed by the ~ i  Institute 
of Management and the Ministry of Human Resource 
Development. The Committee, therefore, reiterate 
their aforesaid recommendation which stipulates 

laying of Annual Report and Audited Accounts 
within 9 months of the close of the relevant accoun-
ting year and hope that requisite steps would be 
taken to ensure implementation thereof in letter and 

spirit. 

The Committee regret to note. that the Ministry of 

Human Resource Development took more than 3 
months in laying the Annual Report and Audited 

Accounts on the Table of the House which shows 

that the Ministry did not take the recommendation 

O.M. No. F. 3-34, 85-T, 9 dated 
18/25 February 1988). 



4. 

, , 
2' 3 

4' .. ;::, 

l.lO (I7th Report) 
(8th Lok Sabha) 
Ministry of 
Human Resource 
Development 

of the Committee seriously. The Committee are not 
at aU cODvinced with the pica taken by the Ministry 
that the documents could not be laid on the Table of 
1.0k Sabba in May itself as the House adjourned. 

The Committee feel .. that had the Ministry taken 

prompt action at least in sending the documents to 

Lok Sabha immediatly after they were received by 
them, the delay in laying these documents would 
have definitely been minimised to a great extent. 

The Committee trust that such a lapse on the part of 

the Ministry will not recur· 

the Committee are unhappy to find that the Annual 

Report of the Indian Institute of Management. 
Bangalore for the year,198S-86 were laid on the Table 

of the House on 12 March, 1987, with a delay of 2. 
months whereas the Audited Accounis which were 

requited to be laid together with the Annual Report, 

have not so far been laid. The Committee feel that 

in the absence of Audited Accounts it is very difficult 

to know the real achievements of the Institute durin. 

the financial year 1985-86 for which the grants were 

sanctioned. Moreover, this is not in consenance with 
the sprit of the Committee's recommendation con-

tained in para 3.5 of their First Report (Fifth Lok 

4 

Keeping in view the recommenda-
tions of the Committee, steps have 
been taken to finalise audit of the 

accounts for the year 85-86 and 86-
87, immediately, so as to place them 
on the Table of the House before the 
end of the current budget session of 
Parliament i.e. by the end of May, 
88. For the year 87-88, a time-
bound programme has been laid so 
as to submit the same before 
31.12.1988. The Institute has been 
requested to nominate a senior 

~ 



s. 1.11 (17th Report) 
(8th Lok Sabha) 
Ministry of 
Human Resource 
Development 

6. 2.7 (I7th Report) 
(8th Lok Sabha) 
Ministry of 
Industry 

Sabha) presented to the House on 8 March, 1976 
which contemplates laying of both Annual Report 
and Audited Accounts together on the Table of the 
House so that the House may have a complete 
picture of the activities, achievements and appropria-

tion of grant-in-aid sanctioned to the Institute for a 

particular year. 

The Committee hope that ther Annual Accounts of 
the Institute for the year 1985-86 will be finalised 
and laid on the Table of the House eltpeditiously. In 
order to ensure laying of both the documents to-
gether and within the prescribed time limit of 9 
months of the close of the accounting year in future, 
the Committee recommend that the Ministry may 
draw up a time bound programme in consultation 
with the Institute and the audit authorities and watch 
its adherence at sufficiently higher levels in the 
Ministry as also in the Institute. 

The Committee are unhappy to note that the Annual 

Report and Audited Accounts of the Sambhar Salts 
Limited, ]aipur and Hindustan Salts Limited, Jaipur 
for the year 1984-85, which were, in terms of the 
recommendation contained in para 4.16 of the 
Second Report (Fifth Lok Sabha) of the Committee 
on Papers Laid on the Table, required to be laid on 

-----------------------

person of the rank of Dean to t~  

the Schedule of implementation ; and 
the Ministry also will keep watch on 
adherence to the time-bound schedule. 
(Vide Ministry of Human Resource 

Development, Deptt. of Education 
O.M. No. F. 3·84/85. T. 9 dated 
18/25 Fabreary. 1988). 

The Report for the year 84-85 (Oct.-
Sept.) was to be laid on the Table of 
the House by 30.6.86. The time 
schedule could not be adhered to 
since it was observed during scrutiny 
of the Report that the reviews on the 
working of the companies needed 

v. 
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7. 2.8 (17th Report) 
(8th Lok Sabha) 
Ministry of 
Industry 

3 

the Table of Lok Sabha by 30 June, 1986 i.e. 
within nine months of the close of the accounting 
year, were actually laid after a delay of 5 months. 
The documents for the year 1985-86 are yet to be 
laid. 

From the information furnished by the Ministry of 
Industry (Pepartmmt of Public Enterprises), the 
Committee find that there was considerable delay at 
every stage. The Companies took about 5 months 
in compilation of accounts as against 3 months 
recommended for the purpose by the Committee. 
Thereafter, 7 months were taken by Auditors in 
auditing of the accounts. The Ministry took another 
7 months in preparing the 'Review' report of the 
Companies. Obviously the Ministry failed to exercise 
adequate supevision to ensure that the Annual 
Reports and Audited Accounts of the Companies 
were laid in Parliament in time. The Committee 
need hardly stress that it should be impressed on all 
concerned that the relevant documents should be 
laid in Parliament strictly in accordance with the 
time schedule stipulated by the Committee. 

4 

revision and the same had to be done 
after consultation with the company. 
By the time this exercise was comple-
ted, the following Monsoon Session 
of the Parliament was over. It was, 
therefore, considered proper to lay 
these documents on the table of the 
House during the Winter Session and 
these were accordingly laid on the 
table of the Houses on 1.12.1986 and 
2.12.86. 

As regards reports for the year 
85-86, it is stated that the company 
has revised its accounting year from 
'October - September' to 'April, 
March' and consequently extended 
the (then) financial year upto 31st 
March, 1987. This has been done to 
bring the financial year of the com-
pany at per with that of the Govern-
ment, i.e. from April to March. In 
order to submit the report for the 
extended year 1985-87 the Govern-
ment and the Company took imme-
diate steps for laying these reports on 

0'10 



The Committee would also point put that the 
period of 9 months after the close of the accoulJting 
year, stipulated by them for laying of annual reports 
etc. in Parliament is the outer limit and efforts 
should be made to lay these documents as early as 
possible after the close of the accounting e ~ The 
Ministry of Industry should, therefore,  draw up a 
detailed time schedule in consultation with the Com-
panies and the Audit authorities and also make some 
senior officers responsible both in the Companies 
concerned and the Ministry to monitor the progress 
at each stage of the compilation of the accounts ~ 
their audit. 

the table of the Lok Sabha ~ Rajya 
Sabba in the prescribed time limit of 
9 months and accordingly the reports 
were laid on the table of the Houses 
on 8.12.87 and 10.12.87 in Lok 
Sabha and Rajya Sabha respectively. 

The circumstances for delay for 
laying the Annual Reports ~  

Hindustan Salts Ltd./Sambhar Salts 
Ltd. for the year 1984-85 have been 
explained against reply for para 2.7 
above. Consequent to various steps 

taken by the Government and the 
company the reports of the com-
panies have already been laid in time 
for the extended year 1985-87 on 
8.12.1987 and 10.12.1987 on the 
tables of Lok Sabha and Rajya Sabha 
respectively. As regards Annua] 
Reports for the current year 1987-88, 
necessary steps have already been 
taken to complete ~ the work in time. 

The Statutery auditors have already 
taken up the audit of the accounts. 

It may thus be appreciated that 
due to the effective steps taken by the 
company and also monitoring by the 

---

~ 
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8. 3.7 (17th Report) 
(8th Lok Sabha) 
Ministry of 
Alriculture (Deptt. 
of Rural Deve-
lopment) 

3 

As far back as in 1984. the Committee had in para 
6.6 of their 20th Jleport (7th Lok Sabha) inl.er alia 
recommended that ur,ent steps should be taken to 
lay the Aunual Reports a.nd Audited Accounts of 
J .I: It Horticultural Produce Marketins and pro-
cetsio, Corporation Ltd. before Parliament. It II a 
matter of rearel that so far only the Aonual ReJ)C)rt 
aDd Audited Acx:ounts for the year 1980-81 have 
heen laid OD the Table. The accounts for subsequent 
years .,iz. 1981-82. 1982·83. 1983-84. 1984-85 and 
1985.86 stated to be at various stages of compilation 
are yet to be laid ill Parliament. The Committee 

Department, the Annual Report for 
the extended year 1985--87 have 
been laid on the table of the Houses 
Within the prescribed time limit and 
it is expected that there will not be 
delay in layins of the Annual Reports 
of the company on the table of tho 
Parliament for the current year 1987-
88 also. (Vide Ministry of Industry, 
CDepartment of Public Enterprises). 
O.M. No. 30(12).87 Coord. (Salt> dt. .. 
19.12.1988J. 

The matter was taken up with the 
CDief Secretary, J4K. The J 4 K 
H.p.M.e. has furnished a statement 
indicating the position of their 
accounts for the years 1981·82 
onwards with a programme to clear 
tbe arrears on tbis account as 
under :-
Year Position 

1981-82 
Ii 

Engilsb version of the 
copies of Annual Reports 



9. 3.8 (I7tb Report) 
(8th Lok Sabha) 
Ministry of 
Agriculture (Deptt. 
of Rural 
Development) 

deplore the long time taken in finalising the accounts 
of the Corporation from 1981-82 onwards and the 
attendant del8¥ in laying these accounts and Audit 
Reports thereon on the Table. 

The Committee desire that the Ministry of Agricul-
ture (Department of Rural Development) should 
make concerted efforts and see to it that the laying 
of Annual Reports and Audited Accounts of the 
Corporation is not aJlowed to remain in arrears any 
further. The Committee recommend that the 
Ministry should chalk out a time bound prog(llmme 
to clear the backlog, in consultation with the 
Government of Jammu and Kashmir. the Corpora-
tion and the Audit authorities. The Committee hope 
tbat the Ministry will henceforth exercise proper 
supervision and review tbe progress of papers 
required to be laid on the 1 able of the House, every 
month. After the arrears are cleared. it should be 
ensured that tbe required documents of the COIpora-
tion for each year are laid on the Table of the House 
within nine months of the close of the relevant 
accounting year. 

The Committee would like to be apprised of 
the action taken in the matter within two months of· 

1982-83 and Audited Accounts 

1983-84 

1984-85 

1985-86 

has been furnished to the 
Ministry. However. Hindi 
version is yet to be 
received from H.p.M.e. 
They are being pursued. 
As soon as Hindi versiol'l 
is received. the documents 
will be laid on the Table 
of the House. 
Audit of the accounts 

completed and audited 
accounts duly approved 
by the Board of Directors. 
Preparing to convene 
A.G.M. for adoption of 
accounts possibly in early 
April. 1988. 
Accounts finalised and 

audit in progress, expected 
to be presented before the 
sharehOlders around June 
1988. 

Auditors yet to be appo-
iIlted. Company wilJ be 
requesting the Law Board 

10 
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10. 4.11 (17th Report) 
(8th Lok Sabha) 
Ministry of 
Agriculture (Deptt. 
of Rural 
Development) I 

11. 4.13 (17th Report) 
(8th Lok Sabha> 
Ministry of Health 
and Family 
Welfare 

3 4 

presentation of this Report. for appointment before 
April, 1988. 

The Committee are unhappy to note that the laying 
of the Annual Report and Audited Accounts of the 
Central Council for Research in Yoga and Naturo-
pathy, New Delhi for the year 1984-85 on the Table 
of the House was inordinately delayed. These were 
laid on the Table of Lok Sabha on 24 July, 1986 i.e. 
aftet about seven months of the stipulated date. The 
position regarding Annual Report and Audited 
Accounts for the year 1%5-86 was no better as these 
were laid on the Table on 27 August. 1987 i.e. after 
about 8 months of the stipulated date. 

The Committee are not convinced with the stereo-
typed reasons advanced by the Ministry of Health 
and Family Welfare that the delay in compilation of 
accounts of 1984-85 was caused on account of 
inadequate staff in position. The Committee also do 
not agree with the argument advanced by the 
Ministry that the compilation of accounts was 

1986-87 Expected to be put up to 
A.G.M. in March, 1989. 

1987-88 Expected to be put up to 
the A.G.M. in June, 1988 

The Corporation has succeded in 
getting the accounts audited for three 
years in close succession. All efforts 
are being made to complete the pen-
ding audit for the remaininj years 
within the time frame given above. 
(Vide Ministry of Agricultute, 
Department of Rural Development 
D.O. No. 12-10/83·M. II dated 2 
December, 1988). 

Recommendations of the Committee 
on Papers Laid on the Table (Lok 
Sabha) have been conveyed to the 
CCRYN. The Council has been 
requested to comply the same and 
ensure that the Audited Accounts 
and Annual Report of the Council 

-c:> 



12. 

delayed because the voluntary organisations and 
Government Hospitals which received grants from 
the Council for propagatioo of Naturopathy and 
Yoga, did not send the statement of accounts in 
time despite repeated written reminders. The 
Committee are of the opinion that much of the 
delay could have been avoided if the Ministry had 
exercised due caution and supevision in obtaining 
statements of accounts from voluntary organisations 
and hospitals by making personal contacts and 
holding meetings at sufficiently high level. The 
Cbmmittee need hardly streSs that unless the Annual 
Reports and Audited Accounts are laid in time on 
the Table of the House. The Members of Parliament 
will not be able to assess the performance of the 
Council in true perspective and express their views 
thereon at the time of voting on Demands of Grants 
of the Ministry of Health and Family Welfare. 

4.14 (t 7th Report) 
(8th Lok Sabha) 
Ministry of Health 
and Family 
Welfare 

The Committee also note that the Annual Accounts 
for the year 1984-85 were ready by 16 July, 1985 but 
the Director of Audit. Central Revenues was appro--
ached on 13 September, 1985 i.e. after 2 months for 
appointment of Auditors for auditing the accounts. 
The Committee suggest that in order that the 
appointment of Statutory Auditors is not delayed 
and Director of Audit gets sufficient time for the 

are laid in Parliament within 9 
months of the close of accounting 
year i.e. before 31st December eYery 
year. (Vide Ministry of Health and 
Family Welfare O.M. No. G.25020/ 
1O/86-Ay. Desk-III dated 17 June, 
1988). 



19. 

14. 

2 

4.15 (I7th Report) 
(8th Lok Sabha) 
Ministry of Health 
and Family 
Welfare 

4.16 (I 7th Report) 
(8th Lok Sabha) 
Ministry of Health 
and Family 
Welfare 

3 

purpose, the Council shoald initiate the process well 

in advance of the close of the accounting year. 

The Committee further note that another factor that 
led the delay in finalisation of Annual Reports and 

Audited Accounts ,*as the inordinate delay in con-
vening the meeting of the Govecoing Body of the 
Council and thereafter, its approval by the President 
of the Governing Body. The Committee are of the 
opinion that with a view to elimin8ting delay on this 
account, the Council should convene the meeting of 
the Governing Body immediately after receipt of the 

Audited Accounts and Audit Report from DACR. 

As regards translation and printing of Annual 
Reports and Audited Accounts arrangements should 
be made in advance and it should be ensured that 
the required number of copies of the Reports and 

accounts are printed within the specified time so that 

no delay occurs on this score. 

In order to complete all stages of finalisation of 

Annual Reports and Audited Accounts, the Commi-
ttee recommend that the Ministry might, in cosulta-
tion 'with the Council and the Director of Audit 
draw up a time schedule in such a manner that all 

4 

Recommendations of the Committee 
on Papers Laid on the Table <Lok 
Sabha I have been conveyed to the 
CCRYN. The Council has been 
requested to comply with the same 

'oO "',. 



15. 1.12 (19th Report) 
(8th Lok Sabha) 
Ministry of 
Industry (Deptt. 
of Industrial 
Development) 

formalities are completed and the documents are laid 
on the Table of the House within nine months of the 
close of the accounting years of the Council as 
already recommended earlier by the Committee on 
Papers Laid on the Table in paragraph 3.5 of their 
First Report (Fifth lok Sabha) presented to Lok 
Sabha on 8 March, 1976. 

The Committee are unhappy to note that despite the 
recommendations made by the Committee in its 
various reports that the Annual Reports together 
with the Audited Accounts of the Organisation 
should be presented to Parliament within nine months 
of the close of the relevant accounting year. the 

Annual Reports and Audited Accounts of the Delhi 
State Industrial Development Corporation Ltd., for 
the years 1982-83, 1983-84 and 1984-85 were laid on 

the Table of Lok Sabha as late as 21.4.1987, 
29.7.1987 and 18.8.1987, respectively, i.e. after about 
40 months, 31 months and 19i months of the close 

of the accounting year to which they pertained. The 

documents relating to the years 1985-86 and 1986-87 

have yet to be laid. During evidence before the 
Committee it was stated that the documents relating 

to 1985-86 would be laid on the Table in Februaryl 
March, 1988 and those for 1986-87 in the Monsoon 

and ensure that the audited accounts 
and annual report of the Council are 
laid in Parliament within 9 months 
of the close of accounting  year i.e. 
before 31st December every year. 
(Vide Ministry of Health and Family 

Welfare O.M. No. G. 25020/10/86-
Ay. Desk-III dated 17 June, 88). 

The Committee would be pleased to 
note that the Annual Report together 
with Audited Accounts of DSIDC 
for the year 1985-86 have been laid 
on the Table of Lok Sabha on 22.2.88 

as assured during the evidence. All 

out efforts are hing made to laytbe 

next Annual Report of the Corpora-
tion i.e. 1986-87 in the House during 
the ensuing Monsoon Session. (Mlo 
Industry Department of ~t i  

Development) O. M. No. 15'487-
SS('P) dated 7.6.1988). 

--<H 
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16. 

17. 
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1.13 (I9th Report) 
(8th Lok Sabha) 
Ministry of 
Industry (Depart-
ment of Industrial 
Development) 

1.14 (19th Report) 
(8th Lok Sabha) 
Ministry of 
Industry (Depart-
ment of Industrial 
Development) 

3 

Session, 1988. The Committee except that all out 
efforts will be made to adhere to these targets and 
there would be no further delay. 

The Committee have noted the explanation given by 
the Mmistry as to the reasons for delay in laving the 
documents relating to the years 1982-83 to 1984-85. 
The Committee are constrained to observe that had 
the Ministry of Ibdustry kept a proper watch it 
would hlave been possible to ensure that the docu-
ments are laid in Parliament without much delay. 

The Committee, therefore, recommend that in order 
to clear the backlog and to avoid delay in laying 
Annual Reports and Audited Accounts of the corpo-
tion, in future, the Ministry of Industry should keep 
a close and constant watch over the Corporation and 
draw a time schedule in consultation with the Cor-
poration and the audit authorities to ensure timely 
submission of Annual Reports aud Audited Accounts 
to them for laying on the Tahle of the House. The 
Ministry should also ensure that these documents of 
the Corporation do not fan into arrears in future. 

4 

This Ministry had been pursuing 
vigorously with Delhi Administration 
to finalise the Reports expeditiously. 
The matter was even taken up at the 
level of Lt. Governor Delhi by 
Secretary, Industrial Development 
for expeditious finalisation of the 
Reports. (M 0 Industry (Deptt. of 
Industrial Development) O.M. No. 
15'4/87·SSt(P) dt. 7.6.1988). 

Noted. The Delhi Administration 
bas already been requested to ensure 

that the Report of the DSIDC for 
1986-87 is prepared and sent to this 
Ministry urgently so that it could 
be laid in the House during Monsoon 
Session. It is hoped that the report 
for the year 1987-88 would be 
submitted within the stipulated period 
of 9 months. (M/o Industry. 
Department of Industrial Develop-

~ 



18. 2.5 (19th Report 
(8th Lok Sabha) 
Department of 
Personnel and 
Training) 

19. 2.6 (19th Report) 
<8th Lok Sabha) 

The Committee are concerned to note that the Annual 
R.eport and Audited Accounts of the Grih Kalyan 
Kendra for tbe year 1984-85 were laid before Parlia-
ment after a delay of 1O! months. Likewise, these 
documents for the year 1985-86 were laid with a delay 
of about three months and those for the year 1986 87 
which were required to be laid by 31 December, 
1987 have not yet been laid. Further, in terms of 
recommendation made in para 3.5 of First Report 
(Fifth Lok Sabha) the statement indiclJting the 
reasons for delay was not laid along with tbe Annual 
Reports and Audited Accounts for the year 1984-85. 
The Committee feel that neither the Department of 
Personnal and Training nor the Grib Kalyan Kendra 
attach due importance to the recommendations of 
the Committee. Even the Annual Report and 
Audited Accounts for the year 1984-85 which should 
have been approved by the Grih Kalyao Kendra 
Board immediatly after the accounts were audited by 
the Auditors, were placed before the Board after 
about six months. 

The Committee, therefore, recommend that the 
Department of Personnel and Traininl should draw 

ment O.M. No. 15/4/81-SSI{P) dated 
7.6.1988). 

As recommended by the Committee 
Department of Personnel and Training 
has directed the Grih Kalyan Kendra 
to draw up a time bound schedule 
for completion of Annual Report 
and Accounts. This Department will 
remain in constant touch with Grih 
Kalyan Kendra to ensure the strict 
compliance of the Schedule. It would 
further be ensured that the required 
documents are invariably placed 
before the Parliament within the 
stipulated period of 9 months from 
the close of Accounting year. Depa-
rtment of Personnel and Training 
O.M. No. 12012/3/88-GKK dated 
11. 7.38). 

-.. 
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Department of 
personnel and 
Training 

• 

3 

up a time bound programme for completion of each 
stage of the work relating to preparation of the 
AnDual Report and accounts and the Department 
should remain in touch with the Grih Kalyan 
Kendra for its strict eompliance. The Committee 
would like the Department to ensure that the docu-
ments are invariably placed before Parliament within 
the stipulated period of nine months from the close 
of the accounting year. 

20. 3.6 (19th Report) The Committee are unhappy to note that the 

(8th lok Sabha) Ministry of Agriculture (Department of Agriculture 

Ministry of Agri. and Cooperation) bad laid the Annual Report and 

culture (Depart. Audited Accounts of Goa Meat Complex Ltd., for 

ment of Agriculture the years 1983·84 and I ~ 114-85 with the delay of 2 

and Cooperation) years 2 months and I year 2 months, respectively. 
The delay has reportedly been cause due to non-avai· 
lability of facilities of translation, typing and 
stencilling etc. in the Company. The Cemmittee are 
not convinced with this justification advanced by the 
Ministry. The Committee note with concern that the 
accounts were compiled and handed over to the 
audit after six months after the close of the accoun· 
ting year as against three months recommended by 
the Committee for the purpose. The audit also took 

4 

Managing Directors. Goa Meat 
Complex Ltd. was supplied with a 
copy of the extract of the 19th Report 
(Paras 3.6, 3.7, and 3.8), He was 
asked to send comments and the 
time schedule of different activities 
for placement of the Annual Report 
with audited accounts of the Goa 
Meat Complex Ltd. on the Table of 
the House within 9 months of the 
close of the relevant financial year. 
He has intimated the schedule. The 
extracts of the Report (Paras 3.6,3.7 
and 3.8) were also sent to the Secrtary 
Department of Animal Hushandry, 

-0. 



about 5. months foJ' awJitioa tbe accounts of the Company for the year 1983-84. The Company took another 71 montb5 in placing the documents berate the AJmual General Meetins for its adoption. The Committee also find that the annual report and audited accounts of the Goa Meat Complex Ltd. for the year 1985-86 were laid on the Table of the House with a delay of 8 months and these documentents for the subsequent year ]986-87 which were required to be laid on the Table of the House by 31 Decem-ber. 1987 are yet to be laid. 
21. 3.7 (19th Report) The Committee are sorry to observe that the Minis-(8th Lok Sabha) try of Agriculture failed in their responsibility to Ministry of Agri- communicate to the Company the ftIIOOmmendation culture (Depart- of the Committee on Papers Laid contained in para ment of Agriculture 4.] 6 of the Second Report (Fifth Lok Sabha) where-and Cooperation) in it is clearly mentioned that all the Government 

22. 3.8 (J 9th Report) 
(8th l.ok Sabha) 
Ministry of 

Companies should lay their annual reports and audited accounts on tbe. 'Iablot of the House within 9 months of the. clos.e of W accountinl yar. ill fut.w:e.. 
The Committee, recommend that tile Ministry of Agriculture should in consultation with the Goa Meat ComploJl and Audit altthorities efudk out a 

Government of Goa. Panaji. He was 
requested to make arrangemmts for 
translation of tbe Report from 
English to Hindi and sent required 
number of copies of the printed 
versions of Hindi and English by the 
end of November every year. (M/o 
Agriculture O.M. No 18-7/84 IDT 
(III) dated 26.7.88). 

Managing Directors. Goa Meat 
Complext Ltd. was supplied with a 
copy of the extract of the 19th Report A!riculture time schedule to complete each stage of work rela- (Paras 3.6, 3.7 and 3.8). He was (Drpartment of ting to compilation of accounts, their auditing asked to send comments and the time 

--.J 
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Agriculture and 
Cooperation) 

23. 4.6 (t9th Report) 
(8th Lok Sabha) 

Ministry of 
Industry (Depart-

3 

submission of audit report by Auditors, approval at 
the Annual General Meeting of the Company, trans-
lation, printing and sending the annual reports and 
audited accounts to the Ministry for laying on the 

Table of the House within 9 months of the close 0' 
the relevant o t~  year. in future. 

The Committee regret to note that the Annual 
Report and Audited Accounts of the Bengal 
Immunity Limited. Calcutta for the year 1985-86 
were compiled and given to Audit after 7 months of 

-1 

schedule of different activities for 
placement of the Annual Report with 
Audited accounts of the Goa Meat 
Complex Ltd. on the Table of the 
House within 9 months of the close 
of the relevent financial year. He 
has intimated the schedule. The 
extracts of the Report (Paras 3.6, 3.7 
and 3.8) were also sent to the 

Secretary. Department of Animal 
Husbandry. Government of Goa, 
Panaji. He was requested to make 
arrangements for translation of the 
Report from English to Hindi and 
send required number of copies of 
the printed versions of Hindi and 
English by the end of November 

every year. (M/o Agriculture O.M. 
No. 18-7/84-IDT (III) dated 
26.7.1988). 

The reasons for delay in submission 
of Accounts to audit after 7 months 
of its close mainly due to inordinate 
delay in appointment of auditors in 

-• 



ment of Chemicals 

and Petro-
Chemicals) 

24. 4.7 (19th Report) 
(8th Lok Sabha) 

Ministry of 

Industry (Deptt. 

of Chemicals and 
Petro-Chemicals) 

the close of the accounting year. Thereafter, Audi-

tors took about 5 months to complete the audit of 
the accounts. Another one month was taken for 

obtaining the comments of the Comptroller and 
Auditor General of India. Further, the printed 

copies were available with the Company on 26.3.1957 

yet these were sent to the Ministry only on 7.5.1987 

i.e. after a lapse of more than 1 month. It is thus to 
be seen that right from the beginning the matter has 
been handled in a casual manner. No effort seems 
to have been made at any stage to expedite matters 
with a view to ensure that the documents were laid 
on the Table within stipulated time i. e. within a 
month of the close of the accounting year. 

The Committee further find that the Annual Report 
and audited accounts of the Company for the 
subsequent year 1986-87 which were expected to be 
laid by 31.12.87. have not so far been laid. 

25. 4.8 (19th Report) The Committee are constrained to observe that the 
(8th Lok Sabha) Ministry of Industry did not exercise proper control 

Ministry of and supervision. Had the Ministry been vigilant 

Industry (Deptt. and kept a close watch the delay in laying the docu-

1984-85 by the Company Law Board 
(CLB) after nationalisation of the 

company on 1.10.84. In fact, soon 

after the completion of the Accounts 
for 1984-85, within a period of 4 

months from the date of appoint-

ment of the auditors by CLB which 

was ~t  July,1986, the Accounts were 
submitted to the Auditors to take up 
the audit. (M 0 Industry (Depart-

- ment of Chemicals and Petro-Chami-
cals) O.M. No. 3914'88-PI(V) dated 
21.9.1988). 

Action has been taken to ensure that 
there is no delay in the submission of 
the annual report and ~o t  of 

the Company for the subsequent 
years. (M/o Industry (Department 
of Chemicals and Petro-Chemicals) 

O.M. No. 39/4/88-PI (V) dt. ~  

The Company has been asked to send 
every month a progress report to 

check that they are progressing 
according to scheduled time (M/o 

-\0 
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C o~ o  

Petro-Chemicals) 

26. ~  I 19th Report) 

(8th Lok Sabha) 
Ministry of 

Textiles 

27. 5.7 (19th Report> 

(8th Lok Sabha) 

Ministry of 

Tatiles 

1 

JUeDts on the Table could have been avoided. The 
Committee. therefore, recommend that the Ministry 

of Industry should draw ~ a time-bound programme 
for each stage of processing the annual report and 

accounts and take all necessary steps to ensure that 

t~ e t  ~ Ql* available to them duly 

CQlDpletJ in aU te C~t  ~  in time for la)liq them 
0§I0 the Table of the House. 

The Committee are unhappy to note that the annual 

report and audited accounts of All India Handloom 
Fabrics Marketing Co-operative Society Limited, 

Bombay for the year 198-5-86 which were required to 
be laid by 31 March. 1987 were laid on 28 August, 

1981 i. e. after a delay of about 5 months. 

On examination of statement showina reasons for 
delay laid along with the annual report and audited 
accounts, the Committee note that the annual report 

and audited accounts were not laid in time because 

the General ~o  Meeting could not be held within 
the scheduled time as the auditiog of the accounts 

4 

Industry lDepartmcnt of Chemicals 
and Petro-Chemicals) C.M. No. 

39/4/88 PI (V) dated 21.9.1988.1 

The observations of the Committe.e 

are noted. In future, efforts will be 
made to complete the work regarding 

placin, of the annual report and 
statement of accounts of the All 

lodia Handloom Fabrics Marketing 
Cooperative Society Ltd. In time 00 
the Table of the House. [Mlo 

~ti e  C.M. No. 9(I4)/86-DCH M 

" Edt. 29.8 1988]. 

To avoid such delay the Society has 
decentralised preparation of balance 
sheets at the Branch level from 1986· 

87 onwards so that only consolidation 

of all balance sheets is being done at 
Head Office. This change in proce-

~ 



28. 5.8 (l9th Report) 

(8th Lok Sabha) 
Ministry of 

Textiles 

29. 5.9 (t9th Report) 

bad reportedly been delayed by the Auditors. But 

the Committee fiud from the subsequent information 
furnishtd by the Ministry of Textiles that the Society 

itself took about S montbs (fro-m July 1986 to 27 

e ~  1981) in ~om i tio  of ac:eotlnts and their 
la&o.dilll over to the Auditor for auditin, as against 
3 montla, e~ i e  by tke Committee on Papers 
\-Aid on the Table for the purpose. The Committee 
further find that the Council took longer period in 

resolving audit queries and returing draft audited 

accounts to the Auditors. Apart from this, the 
Ministry itself took about 2 months (from 22 June to 

28 August, 1987) in laying the said documents on 

the Table of the House. These could well have been 

laid in the beginning of the Monsoon Session of Lok 

Sabha which commenced on 27 July and ended on 

28 August, 1987. The Committee  are, therefore. 

regret to observe that the statement of reasons for 

delay laid on the Table of the House was not pre-
pared with due care. 

The Committee recommend that before laying state-

ment of reasons for delay on the Table of the House 
the Ministry should check it throughly 50 as to 

ensure that the facts stated therein are correct and 
that no incorrect statement of facts i! placed on the 

Table of the House. 

The Committee also recommend that in future the 

dure has reduced the time taken in 

the preparation of annual report of 

the Society during 1986-87. The 

system is being further streamlined 

and a time-schedule has been pre-

pared and communicated to the 

Society for the compilation of 
the accounts, preparation of 
balance sheets and convening 

of Annual Geuoral Meeting etc. 

With constent monitorina of the 
time table fixed for various stages of 

work till the annual report is placed 

before the two Houses of Parliament. 

It is hoped that no such delay wiU 
occur in future. [Mlo Textiles O.M. 

No. 9( 14)/86·DCHfM&E dated 
29.8.1988]. 

In future, if there is any occasil)n for 

placing a delay statement. the reasons 
for delay will be thoroughly checked 

before placing them on the Table of 

the House [M'o Textiles O.M. No. 

9(14) 86·DCH MIcE dated 29.8.88J. 

With a view to ensure timely sub-

I'->--
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(8th Lok Sabha) 

Ministry of 

Textiles 

6.7 (J 9th Report) 

(8th Lok Sabha) 

Department of 

Electronics 

3 

Ministry should strictly watch the adherance to the 

time schedule drawn up for the purpose and ensure 

that the required documents are laid on the Table of 

the House within the stipulated period of 9 months 

from the close of the accounting year. 

The Committee are unhappy to note that the laying 

on the Table of Lok Sabha of the Annual Reports 

and Audited Accounts of Centre for Development 

of Telematics for the years 1984-85 and 1985-86 was 

inordinately delayed as these were laid on the Table 

of Lok Sabha on 12 August 1987 i.e. 19! months 

and 17t months after the close of the relevant 

accounting years. The Committee also regret to find 

that the accounts for the year 1984-85 which were 

4 

mi ~io  of audited accounts of All 

India Handloom Fabrics Marketing 

Cooperative Society Ltd., Delhi to 

the Lok Sabha Secretariat for laying 

down the report on the Table of the 

Lok Sabha. a time schedule for 

collection, compilatIOn and prepara-

tion of the report etc. has been laid 

down. Each stage of time schedule 

will be regularly monitored from the 

Office of the Development 

Commissioner (Handlooms) by 

obtaining forthnihtly progress reports 

commencing from 15th Sept., of the 

year. [Mio Textiles, O.M. No.9 

(J4)!86-DCH/M&E dt. 29.8.88]. 

The Centre for Development of 

Telematics was set up in August, 

1984. The finalisation of appoint-

ment of auditors in consultation with 

comptroller & Auditor General of 

India took some time. Secondly. 

being the initial reports, extra time 

was taken in streamlining the records 

and presentation of accounts. 

~ 



31. 6.8 (J9th Report) 
(8th Lok Sabha) 
Department of 
Electronics 

32. 6.9 (]9th Report) 

(8th Lok Sabha) 

Department of 
Electronics 

33. 6.10 (19th Report) 
(8th Lok Sabha) 

Department of 
Electronics 

compiled and were ready on 30 April, 1985 were 
handed over to the Auditors for auditing only on 20 

December, 1985 i.e. after a lapse of 8 months period. 

The Committee further note that the Auditors took 
about 9 months in auditing the accounts for the year 
1985-86 whereas auditing of accounts for the year 
1984-85 was completed in 3 months. The Committee 
also note that the annual report and audited accounts 

for the year 1984-85 were sent to Press for printing 

after about 4 mon° hs after their-adoption at the 

annual General Body Meeting of the Company. 

The Committee are also concerned to note that the 
printed copies of the Annual Report and Audited 
Accounts for the year 1984-85 were sent by Company 
to the Department of Electronics on 10 April, 1987 
for laying on the Table of the House but these were 

actually laid on 12 August, 1987 i.e. after about 4 

months. The Department of Electronics could have 
laid them in the beginning of the 8th Session which 
commenced on 23 February, 1987 and continued till 

12 May, 1987. 

The Committee, however, note with satisfaction that 

annual reports and audited accounts of the Centre 

for Development of Telematics for the year 1986-87 
were laid in Lok Sabha within the stipulated period 

i.e. on 15 December, 1987. The Committee trust 
~~~~~ 

In order to avoid delay in laying 

the Annual Reports, a number of 
steps have been taken by this 

Department. As a result of these 
measures, Annual Report and 
Audited Accounts for the year 1986-

87 have betn laid on the Table of 

the Lok Sabha within the stipulated 
time. Efforts will be made to lay 
the Reports in time in future also. 
Inconvenience caused to the Com-

mittee due to delay in laying the 

Annual Reports and audited accounts 
for the years 1984-85 and 1985·86 is 
regretted. [Department of Electro-

nics O.M. No. 5(13)/88-ParI., dated 

5.7.1988]. 

~ 
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~  7.6 (J9th Report) 
(8th Lok Sabha) 
Ministry of 
Agriculture (Deptt. 
of Agriculture 
and Cooperation) 

35. 7.7 (J 9th Report) 
(8th Lok Sabha) 
Ministry of 
Agriculture (DepU. 

of I\Jric"lture 
~  Cooperation) 

36. 1.8 (J9th Repon) 
(8th l.ok labha) 
Ministry of 
Agriculture, 
(Department of 

3 

that continuous efforts wiIl be made in future also to 
ensure that the documents are laid in time. 

Tbe Committee note that the delay of about S 
mODths in layiq the Annual Report and Audited 
AccolUltJ of tbe National Cooperative TobaQ:G 
Growers FederatioJl.Ltd., Anand for the year 1985-
86 bad occurred 011 ACeC>UDt of JODI period taken by 
the Federation iA compilation of the accounts aud 
gAttiDl the dooumcot truslated in HiDdi. Further, 
tbe Report and AccountJ Df the Federation for tbc 
ye .. J986-67 whick were required to be laid an the 
Table ofLok SabJla by 31 December, 1987, have not 
yet been laid, 

The Committee find that the recommendation con-
tained in paragraph 3.! oftheir First Report (Fifth 
Lot Sabha) has not been kept in view and Reports 
and Accounts of the Federation continue to be 

placed before Parliament with delay. 

The Committee e o~  that the Ministry of 
Alficulture should in consultatiOll with the National 
Cooperative Tabacco Grow.rs Federation Limited 
and Audit Authorities draw up a time bound pro-
grlUllme for completion of different stages of the 

~ 

4 

~ 

The reports for the year 1986-87 
were to be laid before the House by 
31st March, 1988. The Reports for 
the year 1986-87 were laid, however, 
OD the Table of Lot Babha 0.11 

25.4.88. The delay is very marginal 
(Mlo Agricultur.e,O.M. No. H-J 1013/ 
2/87-MPS dated 26.7.1988). 

In future all concerned have been 
requested to avoid delay. (Ministry 

of Agriculture O.M. No. H-11013/2/ 
87·MPS dated 26.7.88). 

A time bound programme for 
completion of diffClCDt staacs of 
Accounts and Annual Report within 
the stipulated period of 9 Illonths 
from the close of the COoperative 

~ 
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Agriculture and 
Cooperation) 

1.6 (20th Report) 
(8th Lok Sabha) 
Ministry of Human 
Resource Develop-
ment (Department 
of Education) 

Annual Reports and Audited accounts. Senior 
officers in the Ministry and the Federation should 
be made responsible to ensure that the documents 
are completed in all respects and place before 
Parliament within the stipulated period of 9 months 
from the close of the accounting year. 

The Committee are concerned to note that the 
Annual Report and Audited Accounts of the Indian 
Institute of Management, Ahmedabad for the year 
1985-86 which in terms of the Committee's reco-

mmendations on the subject, ought to have been laid 
by 31st December, 1986 were actually laid on 6 
August, 1987. In this connection the Committee 
find that an inordinately long period of 7 months 
was taken in getting the Annual Reports and Audited 
Accounts translated in Hindi. The Committee also 
note that the position in respect of the Annual 
Report and Audited Accounts for the subsequent 
year i.e. 1986-87 is not better as the same are yet to 
be finalised and laid on the Table of the House. The 
Committee cannot but deplore the delay in laying 

year has been issued to the Federa-
tion. National Cooperative Tobacco 
Growers' Federation has been 
instructed to send the annual report 
and Audited Statement of Account 
for the year 1987-88. to this Ministry 
well in time for placing them on the 
Table of both the Houses of Parlia-
ment before 31.3.1989. (Ministry of 
Agriculture O.M. No. H-I 1013 2/87-
MPc) dated 26.7 .198R). 

The delay in laying the Audit Reportl 
Audited Accounts in respect of Indian 
Institute of Management-Ahmedabad 
for the year 1985-86 and 1986-87 is 
highly regretted. (Ministry of 
Human Resource Development 
(Department of Educat ion) No. 
F-2-2/86·T. 9 dated 27 July, 1988). 

~ 
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1.7 (20th Report) 
(8th Lok Sabha) 
Ministry of Human 
Resource Develop-

ment (Deptt. of 
Education) 

39. 2.6 (20th Report) 
(8th Lok Sabha) 
Ministry of 
i1adUltry (Deptt. 

~ 

the anoual report and audited accounts ift Parlia-

ment in time. 

the Committee ate of the view that the Annual 
Reports and Audited Accounts lose their importance 
it they are not laid in time. on the Table of the 
lIouse. the Committ~  therefore, recommend that 
II realistic time schedule based on the aforesaid 
recommendation of the Committee may be drawn 
up and seriously adhered to so that reports and 

accounts of the Institute may be finalised and placed 
before Parliament well within the stipulated period 
of nine months of the close of the relevant accounting 
year. 

The Committee note that the Annual Report and 
Audited Accounts of the Andrew Yule and Compaily 
Limited, Calcutta for the year 1985-86 were laid on 
the Table of Lok Sabha on 10 November, 1'87 i.e. 

4 

The advice of the Committee regar-

ding laying of the documents in time 
will be strictly adhered to. In order 
to avoid recurrence, a new agency 
has been engaled for HiDdi trau-
lation by the Institute. The Institute 
has also assiped th. responsibility 

for eompfetion and time sulnnission 
of the Annual Report to tbe 
Adminstrative otIioer. who is the 
senior-most Officer in the Administra-
tion. For the year 1987-88, a time-
bound schedule has been laid down 
and all possible offorts will be made 
to see that the Report is laid within 
the prescribed period. (Ministry of 
Human ResoW'ce Development 
(Deptt. of Education) No. F. 2·2/86-
T. 9 dt. 27 July, 1988). 

The Ministty is conscious of the need 
for laying the Annual Iteport and 
Audited Accounts of Public SectClr 
Undettakitlgs including Atidtew YUle 

~ 



of Public 
Enterprises) 

40. 2.7 (20th Report) 
(8th Lok Sabha) 
Ministry of 
Industry (Deptt. of 
Public Enterprises) 

after about lOt months after the close of the accoun-
ting year. The Committee also note that these 
documents of the Company for the subsequent year 
1986-87 which were required to be laid on the Table 
of the House by 31 December, 1987, have not so far 
been laid. 

& Company Limited before Lok 
Sabha within the statutory limits 
prescribed. 
There was, however, delay in laying 

the Annual Report and Audited 
Accounts of Andrew Yule & Com-
pany Ltd. for the year ~  before 
Lok Sabha/Rajya Sabha due to 
certain unavoidable reasons. 
The Annual Report and Audited 

Accounts ofthe Company for 1986·87 
alongwith a statement on reasons 
for delay, were laid on the Table of 
Lok Sabha on 29th March, 1988. 
Action has thus been taken to lay the 
said Report on the Table of Lek 
Sabha at the earliest pmsible 
opportunity, [Ministry of Industry 
(Deptt. of Public Enterprises O.M. 
No. 10-12/86-PEI, dated 8.9.1988). 

Prom the jnformation furnished by the Ministry of Matter had been taken up with the 
Industry (Department of Public Enterpriss), the Ministry of finance and the Com-
Committee find that one of the factors that attributed ptroller and AuditoI General of India 
towards delay in laying of the Annual Report and to take necessary action as 
Audited Accounts for 1985-86 on the Table of the recommended by the Committee Vide 
House was that the 08ice of the Commercial Audit Department of Public  Enterprise and C and AG took 4 months (from 29 July to 24 O.M. No. 10-12 86-PE(I) dated the 

N 
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4l. 2.8 (20th Report) 
(8th lok Sabha) 
Ministry of 
Industry (Deptt. 
of Public 
Enterprises) 

3 

November, ]986) to issue final comments on the 
audited accounts of the Company. Neither the 
Ministry nor the Company seem to have made efforts 
to expedite matter in this regard. The Committee 
feel that the delay could have been avoided had the 
Ministry and the C{)mpany been watchful and 
pursued the matter'with DACR and C & AG. The 
Committee suggest that the Ministry of Industy 
may take up the matter with the Ministry of Finance 
and Audit authorities to lay down proper time sche-
dules to ensure auditing of accounts. clearance of 
audit objections and issue of final comments on the 
audited accounts within a specified time. 

The Committee further find that the Ministry them-
selves took about 8! months after 24 February, 1987 
in preparing 'Review' and delay statement and laying 
the same on the Table of the House together with 
the Annual Report and Audited Accounts for the 
year ]985-86. The Committee desire that such lapses 
on the part of the Ministry should not be allowed to 
recur. It is needless to point out that immediately 
after receipt of the Annual Report and Audited 
Accounts from the Company, the same should be 
laid on the Table of the House alongwith the conne-

4 

31st May. 1988. (Ministry of Industry 
(Deptt. of Public Enterprises O.M. 
No. 10-12/86-PE-I dated 8.9.1988). 

The facts and circumstances that led 
to delay in laying the Annual Report 
and audited accounts of the Andrew 
Yule for 1985-86 have been fully 
explained in reply or Government 
to the recommendation made by 
Committee in para 2.6 (Serial No.3) 
of the Report. (Vide Ministry of 
Industry, Department of Public 
Enterprises O.M. No. 10-12/86·PE-I 
dated 8.9.1988). 

No 
00 



42. 3.8 (20th Report) 
(8th Lok Sabha) 
Ministry of 
Information and 
Broadcasting 

cted 'review' and delay statement of the earliest available opportunity. 

The Committee note that the Annual Reports of the Press Council of India, New Delhi are prepared on Calendar year basis whereas its statements of account are prepared on Financial year basis. The Commi-
ttee feel that it will be very difficult to find out the real achievement of the Council during the parti-cular financil year for which Government grants are sanctioned because the period covered by the Annual Administrative Reports of the Council and the financial statements included therein are quite diffe-rent. Moreover, this is not in consonance with the spirit of recommendation of the Committee on Papers Laid on the Table contained in para 3.5 of their First Report (5th Lok Sabha) which stipulates that both Annual Reports and Audited Accounts should be laid together on the Table of the House to 
have a complete picture of the achievements activities 
and financial health of the organisation during the particular accounting year. The Committee are of 
the view that the aforementioned objective can be met only when the period of Annual Administrative Report synchronise with the Annual Statement of accounts. 

Requisite amendment in the Press 
Council Rules, 1979 has been notified 
on 20th May, 1988 vide Notification 
No. 417/87-Press. (Vide Ministry of 
Information and Broadcasting O.M. 
No. 4/7 87-Press dated 13 6.1988). 

43. 3.9 (20th Report) The Committee, therefore, recommend that the Requisite amendment in the Press (8th Lok Sabha) Annual Administrative Report of the Press Council  Council Rul es, 1979 has ~ ti ie  

~ 
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Ministry of 
Information and 
Boardcasting 

4.5 (lOth Report) 
(8th Lok Sabha) 

Miniatry of 
Health and 
Family Welfare 

3 

of India should also be prepared on the Financial 
year basis just as the financial statements are being 
prepared. By doing so, it will be possible to lay, 
the Annual Administrative Report and the financial 

accounts covering the same period, in the House at 

the same time. The House will then have a complete 
picture about the performance of the Council before 

them. In order to achieve the desired rt'Sult, the 

Committee recommend that the relevant Peess 

Council Rules should be amended, if considered 

necessary. 

The Committee would like to the apprised of the 
action taleen in this behalf within six months. 

The Committee also desire that all out efforts 
should be made to ensure that the requisite docu-

ments are laid on the table within nine months of the 
close of the accounting year. 

The Committee feel concerned to note that the 
Annual Report and Audited Accounts of the Regio-

nal Centre for Cancer Research and Treatment 
Society, Cuttack for the year 1985·86 which in terms 

of the recommendation of the Committee made in 

para 3.5 of their First Report (Fifth Lok Sabha) 

ought to have been laid before Parliament by 31 

4 

on 20th May, 1988 yide Notification 
No. 4/7/o7-Press. (Vide Ministry of 
Information and Broadcasting O.M. 
No. 4/7/87-Press dated ~  

The ~  Report and Audited 
statemeut of accounts in respect of 

Regional Centre for Cenccl' Research 
and Treatment Society Cuttack for 

the year 85-86 were taken up for 

laying it on the table of the Sabha 

for the first time in July, 1986 as per 

:s 



Deeetnbtr. 1986 I.e. within 9 mC1fttbs of the close of 

the arooating year, were ~  laid gn 27 August, 

1987. ThuB there was delay of abOlit 8 months. 

The C;ommittee also note with regtet that Annual 

Report aDd Auditfd AClc(juttts fOr the substttuent 

year ~  Which wtre tequirN to be laid by 31 

et ~m~  1987 ate yet to be laid. 

amendments to Government of India 

dtcisioti No.6 below Rule 1 SO of the 

Gmeral Financial Rules 1963 because 

grailt in aid paid to the Society 

exceeds Rs. 5 lakhs in a year for the 

purpose of procurement of equipment 

for cancer treatment. The Society 

was addressed on 11.7.86 to forward 

English and Hindi version of the 

Annual Report and audited statt-

ment of account. The English and 

Hindi version of the annual report 

and audited statement of accounts 

for the year 1985-86 in respect of If 

said Society were e~i e  in complete 

from in July, 87. These reports 

were laid on the Table of the Lot: 

Sabha on the 27th August, 1987. 

There was delay of about 8 months 

in doing so because of non-receipt of 

complete documents from the Society. 

The Centre has been addressed to 

give utmost impOrtance in sucb 

parliamentary matters so that the 

delay can be avoided, as pet 

Ministry's letter No. V, 22012/1/88-R 

dated 6.6.88. 
:::a: 
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The Commitee find from the information furnished 
by the Ministry that no statement explaining the 
reasons for delay was laid when the Annual RepQrt 
and Audited Accounts for the year 1985-86 were 
laid on the Table of the House. The Committee 
desire that this requirement should invariably be 
complied with by the Ministry, in future. 

4 

The Annual Report and audited 
accounts for the subsequent year 
F6-h7 were also required to be laid 
by 31.12.87. Annual Report along 
with the Delay statement and Review 
statement has been laid on the Table 
of Sabha on 21.4.88 as per Lok 
Sabha Bulletin Part J dated 21.4.88 
No. 346. However, the audited 
statement of accounts could not be 
laid along with annual report because 
of non receipt of Hindi version of 
the statement and efforts have been 
made to lay it during the session 
commencing in July, 1988. (Vitk 
Ministry of Health and Family 
Welfare O.M. No. v. 22012/1/88.R 
dated 5.8.88). 

In the delay statement laid on the 
Table of the House on 7.5.87 vide 
Lok Sabha Bulletin No. 254 it was 
indicated that the annual report and 
audited statement of accounts of the 
Centre will be laid on the Table of 
House during the next session. As 

CJol 
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per this promise action ~ taken to 
lay the said documents on the Table:! 
oftbe House, which was ~ e  o~  
21st August 1987. While fUlfiIlin$, 
this promise it was felt that again 
delay statement was not required to 
be laid. However, it is now· nOle4 
that in such oases aled delay stllte--
ment is reEJ.uired to be laid and· it 
will be fo1JO!Wed in future. ~  

iDstrttions have been ctlmmunicated 
to all concerned in the Ministty vide 
circular No. H. 11018/4f86-Patr. 
dated 17.6.88. (Vide Ministry or 
Health and Fami1jt Welfare O.M. 
No. v. 2201211/88-:k dated 5.8.88). 

The Committee also find that the auditors took about Government of Orissa, HeaJthaad 
7 months in auditing the accounts of the Society for Family Welfare Department, baN4 
the year 1985-86. Neither the Ministry nor the on the quotations recei"'ed fc)t 
Society appear to have impressed upon the auditors appoiuting Chartered Accountant 
to complete auditing of accounts in shortest possJlble fer auditing of accounts of the 
period· so that the next stages of finalisation of Society, intimated t.he Society 011 
AbMaJ Rtport ana Audi'ted Accbunts could be com- 11.4.86 approving the appointment 
pitted within the stipulated period of 9 montna. of MIs Tej Raj and Pal, Chartered 
Had the Ministry and the Society  been conscious of Accountant. Bhuwaneshwat for 
the period prescribed by the Committee for laying aUditing of the accounts .of the ~ ~ ~ ~ ~ 

w 
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the Reports and Acccounts on the table of the 
House, the delay in auditing the accounts could have 
been a minimised and delay in laying the documents 
avoided. 

The Committee further find that the Annual Report 
of the Society was placed before the Governing Body 
and approved whereas the audited account. were not 
placed before them for approval. The audited 
accounts in unapproved from have been placed 

4 

Ministry for the year 8586. The 
Chartered Accountant could talee up 
the audit for the year 85-86 only 
after completion of the audit for 84-
85 and submitted it to the Society 
only 28.1.87. The Regional Centre 
for Cancer Research and Treatment 
Society, Cottack has been addreaed 
to take up the matter of appointing 
auditors much early and also to 
impress upon the auditors to complete 
the auditing of accounts in the shor-
test period so that the audited state-
ment of accounts can also be laid 
alon, with Annual Report on the 
Table of the HOUle, as per Ministry's 
letter No. V. 22012/l/88-R dated 
6.6.88. ~ e Ministry of Health &; 

Family Welfare O.M. No. 22012/1/ 
88-R dt. 5.8.88). 

The audited statement of accounts 
of Centre for the year 1985-86 could 
not be placed before the Governing 
Body at their meeting held on 29.9.86 
due to delay on the part of the 

~ 



48. 4.9 (20th Report) 
(Sth Lok Sabha) 
Ministry of 
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Family Welfare 

fore Parliament. The Committee feel that this is a 
serious lapse which should not be allowed to recur 
in future. 

The Committee recommend that the Ministry should 
draw up a time schedule for finalising the Annual 
~e o t and Audited Accounts and ensure that the 
required documents are placed before Parliament 

within the stipulated period of 9 months prescribed 
by the Committee. 

49. 5.4 (20th Report) The Committee note that the Annual Report and 
(Sth Lok Sabha) Audited Accounts of Hooghly Dock and Port 
Ministry of Engineers Ltd., Calcutta for the period from 30th 

Chartered Accountant in furnishing 
the audited statement of accounts. 
The observations made by the 
Committee have been noted and 
Society has been asked to submit the 
audited accounts only after it is duly 
approved by their Governing Body 
in future, as per Ministry's Letter 

No. V. 22012/I/SS-R dated 6.6.S8. 
(M/o Health & Family Welfare 
O.M. No. V. 22012!1!88-R dated 
5.8.8S). 

Reply of the Government: Necesary 
instructions have been issued to all 
concerned in the Ministry to ensure 
timely submission of the documents 

for placing it before Parliament 
within stipulated period of 9 months 
prescribed by the Committee, as per 
Ministry's letter No. H. 1I0J S/4/S6-
Par/. dated 17 June, 88. (Ministry 
of Health & Family Welfare O.M. 
No. v. 220l2/J/88·R dated 5.8.88). 

A schedule has been prepared for 
keeping a watch on progress of 

compilation of accounts continollsly 

IN 
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Surface Transport June, 1984 to 31st Malch, 1985 were laid on the 
TableJ of lokkSabha on 19 November, 1987 after 

inordinate delay of about 221 months. 

5.5 (20th Report) , 
(8th Lok Sabha) 

Ministry of 

~ ~e ~ i o t 

5.6 (20th Report) 
(8th Lok Sabha) 

Ministry of 

Surla<:e Transport 

The Committee are surprised to find that the Com-

pany took about 121 months in compilation of 

ac'lOUPt.6. Tho Committee are not convinced with 

tile i i~tio  advanced t ~t the delay OC1<lw:red 
cJpe tQ ,hotllHie of. sta.tf. It i~ hardly ~  to 
.ePJP.basi,e that thl; dOCllPlents ~e requirecj. and 
sp.qpld ~ om ~  and ~  bc:fQre Parliw;nent 

witlliQ. t~ stipulateq period of 9 months of the close 
of the accounting year. 
The Committee further find that the Auditors took 
5 months in auditing the accounts and thereafter, the 

the Commpany took about 3 months in covering the 

Annual General Meeting for adoption of Annual 
Report and Auditing Accounts. The Committee are 
o ~to observe that the matter was dealt with in a 

very casual manner. Even the documents for the 
subsequent years 1985-86 and 1986-h7 which were 

required to be laid by 31 December, 1986 and 31 

December 1987 are yet to be laid. 

52.  5.7 (20th Report) The Committee recommend that documents should 
(8th Lok Sabha) always be laJd in time and in order to comply with 

4 
-------------_._-_ .. -
and a monthly report fcon; the linUt.:I-

taking has been t i~ e  for (he 
purpose. 

Shri R.L. Chaudhry, Deputy 

Secrelar" (SY), Ministry of Surface 

Transport, Transport Bhawan, New 
Delhi (Tel. 387294) has been ncmina-
tCld to kc:ep a close watdl and ensure 
that these do.;uments are completed 

in all respects and laid on the Table 
of the House. Ministry of Surface 
Transport a.M. 1'0. SW/SBR/8(28J)1 
85 dated 26th July, 1988). 

',f 

A schedule has been prepared for 

keeping a watch on progress of 

.... 
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Ministry of 
Surface Transport 

53. 6.6 (20th Report) 
(8th Lok Sabha) 
Ministry of 
Industry (Deptt. 
of Public 

Enterprises) 

this requirement the Ministry should draw up a time 
schedule for each stage i.e. compilation of Annual 
Accounts, their auditing, submission of audit report 
by Auditors, convening of Annual General Meeting, 
translation, printing and laying annual reports and 
audited accounts of the Company on the Table of 
the House. The Committee also desire that a res-
ponsible officer in the Ministry should be charged to 
keep a close watch and ensure that these documents 
are completed in all respects and laid on the Table 
of the House well in time. 

The Committee are unhappy to note that the laying 
on the Table of Lok Sabha of the Annual Report 
and Audited Accounts of Burn Standard Company 
Limited, Calcutta for the year 1985-86 was inordina-
tely delayed as these were required to be laid on the 
Table of the House by 3,1 December, 1986 i.e. with-
in 9 mo t~ after the close Qf the relevant accounting 
year. 

compilation of accou,nt,s, continously 
and a mOllthly report from tlie 

e t i ~ tas beendesigncd for 
the purpose. 
Shri R.I,.. Chaudhry. Deputy 

Secretary (SY), Ministry Qf Surface 
Transport, Transport Bhawan, New 
Delhi (Tel. 387294) has been nomina· 
ted to e~  a close watch anct ensure 
that these documents are cOIPpleted 
in all respects and ~i  on the Table 
of the HOllse (Ministry of Surface 
Transport O.M. No SW:SBR/8(28I) , 
85 dated ~ t  July, 1988). 

The observation of the Committee 
have been noted for compliance. 
The Company have been directed to 
adhere to the time sched!Jle for laying 
Annual report in Parliament within 
stipulated time. (Ministry of Industry 
o M. No. 3(45) 87·PE·III dated 
23.8.88). 

54. 6.1 (20th Report) The Committee regret to note that although the The accounts of all the units of the (8th Lok Sabha) accounts of the Company for the year 1985-86 were Company located in different states Ministry of ready in October, 1986 but these were handed over were handed over to the units, Industry (Deptt. to auditors for iti ~~  on 10.2.87 i.!. after statutory auditors in phases from 

~ 
..,.» 
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of Public 

Enterprises) 
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the delay of about 41 months. The final audit report 

was submitted by the auditors on 14.5.87 to the 

Company. The Director, Commercial Audit (DCA) 
Calcutta, however, issued his comments only on 

17.7.87. Both the Annual Report and Audited 

Accounts of the Company were then placed before 
the Annual General M.etting held on 18.7.87. The 
Committee feel that delay at various stages of com-

pilation and auditing could have been avoided if a 
careful watch had been kept both at Company level 
as also in the Ministry. 

4 

May, 1986 to October, 1986. During 
the course of audit several points \\ere 

raised by auditors which were replied 
by the Company. Only on receipt of 

such audited unit accounts a con,oli-

dated account of the Company were 
handed over to Statutory auditors 
on 10.2.1987. The statutory auditors 

completed their audit in March, 1987. 

It will be seen that the consolidated 
accounts of the Company were ready 
only in February, 1987 and not in 

October, 1986. Hence, there was no 

delay in submission of consolidated 

accounts to statutory auditors. 

Despite vigorous penuation by the 

Company the statutory auditors took 

2 months in. submission of final 

report. This shows that Company 
was anxious in finalisatjPn of the 
acc(lunts at the earliest. It will be 

observed that delay at various levels 

were beyond the control of the com-
pany. Ministry of Industry O.M. 

No. 3(45)/97-PE-III dated 23.8.88). 

~ 
o:eo 



55. 6.8 (20th Report) 
(8th Lok Sabha) 
Ministry of 
Industry (Depart-
ment of Public 
Enterprises) 

As regards the Annual Report and Audited Accounts 
for the year 1986-87 it has been stated that the Unit 
accounts for the year 1986·87 are ready but the 
appointment of Statutory Auditors had been 
communicated by the Company law Board only on 
26.10.81. The Statutory auditor took up audit 
work from 12.11.87, and it was expected to take 3/4 
months as the audit for all the nine units has to be 
done by the same auditors. 

The accounts of the Company for the 
year 1986-87 were ready before the 
appointment of Statutory auditors by 
the Company law Board. However, 
Company I aw Board appointed the 
same Statutory auditors vide their 
letter dated 2/.10.1987. The auditors 
started auditing work on 12th 
November, 1987 and submitted their 
final report on 17.5.1988. Had there 
been no strike in the Company from 
14.12.1987 to 29.1.1988. the delay 
would have been reduced by 1 t 
months. The Director Commercial 
Audit (DCA), Calcutta to whom the 
report was submitted on 19.5.i988 
raised certain querries from 24.5.88 
to 20.6.88 which were replied by the 
Company. The DCA, Calcutta 
finally issued the comments on 28th 
July, 88. The Company expected to 
get the print(d copy of the Annual 
report for the year 1986·87 from the 
printer by the middle of August, 
1988. It is expected that the same 
would be laid in the Parliament in the 
current Monsoon session. (Ministry 

~ 
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The Committee are unhappy with the casual manner 

in which this work is being done. There is no reali-

sation on the part of the Company Management or 

the Ministry concerned that the Annual Report and 

Audited Accounts are required to be laid in Parlia-

ment within a fixed time frame. All out efforts need 

to made to ensure that various stages of compilation 

of accounts etc. are completed according to a pre-

determined schedule. 

The Committee recommend that a time bound pro-

gramme should be drawn up by the Ministry of 

Industry (Depa:rflncht of Public Enterprises) in 

cO"nsultation with fhtlhlItI Standard Company Ltd. 

for being strictly adhere to at various stages and the 

doCUments should bt presented to t~~ House within 

the stipulated period of 9 months after the close of 

the a:ccountina year. 

4 

o. -ndustry O.M. No.3(45)/87·PE·1II 

dated 23.8.88). 

The Ministry and the Compan)' are 

fully aware of the requirement of floa-

lisation of the accounts and layina 

of the Annual Report in the Parlia-

ment within the pe:-iod of 9 months 

from the close of financial ~ e  

The observations of the Committee 

have been noted for compliance. 

(Ministry of Industry (Deptt. of 

Public Enterprises O.M. No. 3(45)/ 

87·PE. III dated 23.8.88). 

the Company has been directed to 

prepare and submit a schedule for 

preparation of accounts of the Com-

pany to ensure that the Annual 

reports, for the subsequent years are 

placed in the Parliament withiu the 

stipulated time frame. In future 

Ministry will also· try to ensure 

timely completion-of work te ~  

stage. (Ministry of Industry, 

8 
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59. 

7.6 (20th Report) 
(8th Lok Sabha) 
Department of 
Culture 

7.7 (20th Report) 
f8th Lok Sabha1 
Department of 
Culture 

'1lle ¢t)roJpitiee ~t  tb.afL t!)c, an,n1,14l.ceppct IUW Laccounts . Of the l)ellij ·!»Y1V.ic i ~ f,?r t ~ yw 
~  \Vere raid ·on ·die table Qf Lok S.bha .tw 
It delay of7month$· ·lUld' lihi$e o ~t  .for tbe 
~ e e ~ e ~ ~ ~e t  to ~ i i ~ . 
'From the lDtor1na,tlon fuu:usbec1 by t ~ ~ t~t of .. C~ t  . die o~miit~e find tbat t ~ Auditors 
took ~ o t 71 monfhs i.n..auditin$ the. accoWlts fQI' 
the yeltr I ~ ~  i~ i  final audit report and aucJit 
e~ t te  The' c<lDimJ!tee . also note ihat apllrt 
ifomAMitori being responsible for fakln,lqn-8er 
time . ih audititrg theaccourib, the Delhi Public 
Library was equa1IY responsible for contributin* to' 
wards Belay in as mucb as· they took uudqly 10Di 
peti6d of about 51. months in i ~ t o  ot 
t o~ t  and handing them over to the Auditors. 
'fIhe Co ~itt~e lire not conviDced ~tt  the explana· 
tfon given by the Department of Culture that the 
compilati6n of accouDts ·couJa not be completed due 
to . .contID.ued Illortaae of staff in Delhi Public 
Library. The Committc,. feel that the delay in com. 
pilation of the accounts was avoidable. TheDepart. 
ment of Culture had taken necessary action for 

Department of Public Enterprise' 
O.M. No. 3(45)/87-PE. III dated 
23rd August, 1988). 

The Annual Report and Accounts of 
the Delhi Public Library for the year 
1986-87 were submitted to Lok Sabha 
Secretariat on 8th March, 1988 and 
the same were laid by the Lok Sabha 
Secretariat on the Table of Lok 
Sabha on 10th March, 1988. The 
delay in laying the documents for 
the year 1986-87 was due to the faet 
that the documents were ready in the 
1I1S\ weel!; of ~ em e  1987 and 
c,Quld. not be laid as t ~ e was no 
sC$Sion at t~t t ~  (Deptt. of 
C"lture No. F. 16·2/88/ Lib. dated 

~ 7.1988). 
Noted. However, it may ~ stated 
that the post of Director was vacant 
only for one year that is from 1.12.88 
to 7.12.86 and not 5 years stated. 
(Deptt. of Culture No. F. 16·22/881 
Lib. dated 27.7.88) 

providing adequate staff. to Delhi Public Library . 
..... ~ ................................................................. ---

.. -
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60. 7.8 (20th Report) 
<8th Lok Sabha> 
Department of 
Culture 

3 

Similarly the post of Director, which remained 
vacant for quite some five years ought to have been 
filled up without delay. 

The Committee recommend that the Department of 
Culture should in consultation with the Delhi Library 
Board and the Director of Audit, Central Revenue 

chalk out a time 'schedule for compilation of 
accounts, auditing of accounts, holding the meeting 
of Delhi Library Board, translation, printing and 
aubmi6Sion of the annual reports and audited 
accounts of the Delhi Public Library to the Depart-
ment of Culture for layins them on the Table of the 
House. The programme should be arranged in such 
a manner that these documents are laid on the Table 
within the prescribed period of 9 months from tbe 

close of the accountins year. The Committee also 
desire that the Department of Culture should always 

keep a close watch and properly monitor different 
stages of preparation of annual reports and accounts 
with a view to ensure t ~ t compliance with the 
requirements as stipulatiedin the recommendations 
of the Committee. 

4 

Noted. Action has already been 
initiated to ensure that no undue 
delay is caused in laying the papers 

on the table of Lok Sabha within the 
prescribed period of 9 months from 
the close of the accounting year. 
(Department of Culture No. F. 16-22/ 
88iLib. dated 27. ~  

~ 
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